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CENTRAL ADMINISTRATIVE TRIQUNAL LUCKNOW BENCH
LUCKNOW. ¢

al | : 0.A.No. 900/91
H.N.Tewari.....l ) o0 e rae .Applicant
Verdi s

Union of India ando thers.. eesieeesRespondents,

-

Hon'ble Mr, AJusti.ce U.C.5d vvastava, V.C,
Hon'hle Mr, K.Obayva, A.M.

{ By Hon'ble Mr. Jystice U.C.,Srivastava, V.C,)

Present Sri S;C;Tripathi for the respondents.
As the pleadines are complete the case is
being disposed of fimlly. '

2, One Sri Prem N2rain Misra w‘é}s working

as Extra Departmental Branch Post Master, Maheshganj
Pratapgarh. He was promoted as Departmert al postman
and wés ra ieved on 13,10.90 as the mst had

N C .o
)t%/\\ x fallen vacynt the abosorbment requisition was
N\ ' ' sent to the £mployment Exchanee which © rwarded
\"\\ ‘ \\\ " 3 names on 23.11.90. with the applicant. One Rak¥cuma
N\ AN Shukla and one Alok Kumar Shukla also apppied apd
R } | submitted their certificate and requisite c}ocumentr;

On perification of the applicatioﬁ and dpcuments
"af tle candidates it was Giecovered that the
applicant’® secured- 37,6% marks in High School and the »
Tahsildar certified ¥ts income for %, 900/- per
month amd acco:;jing'ly it was said that the source of
income was not mentimed and accoringly it was
found that he was notsuitable . Al‘ok Chandra
- Tripathi secured 54.2% marks in High School but his
income is %, 400/- permonth but the source of
income was not certified by the Tahsildé;r and he
too was not suitable. Sikilarly the third |
- candidate was not local and as such he was not
' entitled. As such applications were invited by
takinq. applications by v§r:}ous candidates.
The applicant applied in response to the same,
Thersafterall these applications were scrutinised
and it waé‘ found that tle applicant was most |
suitable candidate consequently he was e€iven
appointment vide letter “ated 18.6.91 on the
proforma appointment but it appears that some
L/f/ complaints ¢rs anplicant thrat he has c;;c:d'j -
no rouse. Anyhow it was broughttov- tbe rotice
! ' Gontdeee-. 2



. applicantstall be deemed to be continuing te-hold

-2 -

of some one that the applicant has got no house and
bhas taken the huse of one Bhulai but was not available
and that he has purchased 8 Biswa of land but
matation too was not. effected in his name and the

said Alok Chandra Tripathi who secured 54,2%

marks in High School and has sufficient mesans of
livlihood and has a Pakka house for keepint Post Office
was sppointed vide letter dated 13,.8.91 and the
applicant's appointment was terminéted..ﬁgainst

ttis order he has approached this Tribunal. Sgme-:
documents which has been placed by the respondents

on record it apears that application of the

applicant also certified by the Tahsildar to be

o rrect in which he stated that he haviﬁg an income
of s, 500/= per month from agrici ltural and

®s. 400/~ per month from hotel w hich @@Qis ranning. He
has élso filed a Khaztauni which indicates that

"hs name was mutated in 18,6,81 by the Tahsildar i.e.

before tle impﬁgned order was passed reearding

the respondents. A complaint was made as early as on
19.12,90 by the Tahgildar that he does not own any heuse
or cultivation and as a matter ef fict he stayed

with his father up till new even in the countes

.éffidavitalso it was not disclesad by the reaspendents

what is his source ef i ncomes except %, 400/~ and jet

he was appointed ence the decision after taking

inte cond deration the suitability of the candidates
that t e appeintment could have been cancelled

only after @ivineg an epportunity ofleari ng on the
ground that the particular§ given by him are not

orrzct er even denied was not adopted, . Nething

like that what has been feund in this‘case and accerding
we have recalled xks earﬂjergd%%e applt ant was

selected amd EpmebOdy was interested but the

respondants gave an arpointment with no ground
for cancelling the apopintment and accoydinely
the order of cancellation dated 13.8,91 and the -

appointment of the respenients is quashed. The

the said office of Z.D,M,P. and continue teo hold
the same till ris apprintmentdoes not o to an end

in accordance with law. - LAZ////'
osrder as to the cost. . .
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